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[SHRI R. K KHEDILKAR]
amend the Coal Mines Labour Wel-
fare Fund Act, 1947.

MR SPEAKER The question is*

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Labour Welfare Fund
Act, 1947."

The motion was adopted

SHRI R K KHADILKAR: I m-
tyoduce the Bill

MR. SPEAKER: We should punish
ourselves for all this by denying our-

selves lunch every day! (Interrup-
tion).
We adjourn for lunch and re-

assemble at 2 30.
13.35 hrs.

The Lok Sabha adjourned for Lunch
t1ll Thirty Minutes Past Fourteen of
the Clock.

L ]

The Lok Sabha re-assembled after
Lunch at Thiwrty-four Minutes past
Fourteen of the Clock

[MrR Depury-SPEAKER 1n the Chair]

STATUTORY RESOLUTION  RE.

DISAPPROVAL OF PAYMENT OF

BONUS (AMENDMENT) ORDI-
NANCE AND PAYMENT OF
BONUS (AMENDMENT) BILL

MR DEPUTY-SPEAKER: We will
now take up the resolution by Shri
Kachwai and the Bill by Shr1 Khadil-
kar on bhonus

off gww WA wgg (FT) SIrAE
wgrew, & farmfafars ares dwwar ¢

“fir ag |WT Ao qETT (FAET)
werRw, 1972 (1972 T WeIRW
eaT 8) %1, W regafa gy 2 3fawwy,
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#Introduced with the recommendation of the President.
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MR. DEPUTY-SPEAKER:
lution moved:

Reso-

“This House disapproves of the
Payment of Bonus (Amendment)
Ordinance, 1972 (Ordinance No. 8
of 1972) promulgated by the Presi-
dent on the 23rd September, 1972.”

Now, the hon, Minister,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): I beg to move:

“That the Bill further to amend
ithe Payment of Bonus Act, 1965,
be taken into consideration.”

As explained in the statement of
objects and reasons, the Bill now be-
fore the House seeks to replace the
Payment of Bonus (Amendment) Or-
dinance, 1972. Hon. Members are
aware of the demands that were made
in this House as well gs outside for
amendments in the Payment of Bonus
Act, 1885, so as to increase the quan=~'
tum of the minimum and maximum
bonus payable under the Act. A Bijll
on the subject was introduced in the
Rajya Sabhg by Shri Chitta Basu, Ia
the course of the debate on the Bill 1 .
had stated that the bonus scheme
embodied in the Act would be review-
ed. Accordingly, a Committee known
as the Bonus Review Committee, was
set up by a Resolution of Government

. dated the 28th April, 1872, to review -

the operation of the Payment of .
Bonus Act, 1965. This Committee is

" headed by Dr. B. K. Madar and in-

tludeg as members an - economist and -
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persons pepresenting employers’ and
workers’ interests. The Committee
has been given detailed terms of re-
ference and its work is in progress.
It has, however, given its findings on
one of the terms of reference relating
to the raising of the minimum bonus
payable under the Act. Unfortunate-
ly, the Committee could not come to
unanimous conclusions on the subject.
Its findings were given in two sepa-
rate reports, one signed by the Chair-
man, Dr. 8. D. Punekar, Shri N, S.
Bhat and Shri Harish Mahindra and
the other by Shri R. P. Billimora,
Shri Mahesh Desai, Shri G. Ramanu-
jam and Shri Satish Loomba After
careful consideration of both the r--
ports, Government decided that the
statutory minimum of Bonus payable
to the workers covered by the Pay-
ment of Bonus Act for the accounting
year commencing on any day in 19871
should be raised from 4 per cent of
wages or salary to 8 1/3. At the same
tune Government  considered 1t
necessary to take some protective
measures so that the benefit of the
higher minimum bonus might not get
croded by any aggravation of the ex-
isting inflationary pressures on the
economy. It was accordingly decided
that only the minimum bonus be paid
fully in cash but where payments
above the rate of 8 1/3 are to
be made the plus difference, if any,
between the payments to be made
during the accounting year 1971-72
and the payments made during the
accounting year 1870-71 should he
deposited in the provident fund ac-
counts of the beneficiaries. These two
main decisions were given effect to
through the Payment of Bonus (Am-
endment) Ordinance, 1872, which was
promulgated by the President under
clause (1) of Article 123 of the Con-
stitution on the 23rd September, 1972
and which the Bill before the House
seeks to replace. Opportunity has
been taken, while drafting the Bill, to
clarify one or two points raised after
the Ordinance was promulgated. It
was pointed out that while the per-
centage of wages or salary declared as
bonus in the year 1970-71 and 1971-72,
may be the same, the amount actually
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payable in the later year could be
higher due to increases in the wages
or salary of an employee and that it
should not be necessary to deposit the
excess amount in such cases in the
provident fund accounts. It was also
pointed out that in the case of em-
ployees who were not in service for
the whole year 1970-71, a comparison
between the amount of bonus paid in
1970-71 and 1871-72, for the purpose
of determining the excess to be depo-
sited mn the provident fund accounts
would lead to anomalous situations.
These anomalies have now been re-
moved by making suitable provisions
in the Bill,

As 1 have said earher, the present
Bill only seeks to replace the Ordi-
nance already promulgated. 1 may
also add that the provisions made in
the Bul relate only to the payment of
bonus for one year namely, the ac-
counting year commencing on any day
in the year 1971. The provisions in
the Bill are, therefore, transitional
and temporary m nature. I am fully
aware that there are some other issu-
es agitating the minds of the Honour-
able Members Some of them have
actually been raised in the House
through questions and supplementa-
ries on a number of occasions As I
have already explained in my replies,
Government may have to come up
with more comprehensive proposals
for amendment when the final report
of the Bonus Review Committee is
received and examined.

Meanwhile the present Bill may be
taken into consideration.

I move.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Payment of Bonus Act, 1985, be
taken into consideration.”

There are two amendments to the
motion for consideration. Mr. R. N.
Sharma--not here, The other name
is Mr. Chapalendu Bhattacharyyia.
Are you moving it?
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SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridhi): 1 beg to
move:

“That the Bill further to amend
the Payment of Bonus Act, 1965, be
referred to a Select Committee con-
sisting of 12 members, namely
Swami Brahmanand, Shri B. K.
Daschowdhury, Shri C. D, Gautam,
Shri R. K. Khadilkar, Shri Krishna
Chandra Pandey, Shri Sakti Kumar
Sarkar, Shrimati Savitri Shyam,
Shri Shankar Dayal Singh, Shri
Tulmohan Ram, Shri Balgovind
Verma, Shr1 Chapalendu Bhatta-
charyyia, and Shri R. N. Sharma
with instructions to report by the
11th December, 1972 (1).

MR. DEPUTY-SPEAKER: There
is another amendment by Shri A. P.
Sharma., Are you moving it?

SHRI A, P. SHARMA (Buxar)
Yes. I beg to move:

“That the Bill further to amend
the Payment of Bonus Act, 1965,
be referred to a Select Committee
consisting of 15 members, namely
Shri Chapalendu Bhattacharyyia,
Shri M. C. Daga, Shri A. K. M.
Ishaque, Shri R. K. Khadilkar, Shri
Raja Xulkarni, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Anantrao Patil, Shri
Sakti Kumar Sarkad, Shrimati
Savitrl Shyam, Shri Nawal Kishore
Sharma, Shri R. N. Sharma, Shri
Balgovind Verma, Shri Sukhdco
Prasad Verma, and Shri Anant
Prasad Sharma, with instructions
to report by the 1lth December,
1972.” (18).

MR. DEPUTY-SPEAKER: These
are the smendments to the motion
for consideration.

Shri Mohammad Ismail
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MR. DEPUTY-SPEAKER: The hon.
Member may continue on the next day.

" MR, DEPUTY-SPEAKER: We take
up Private Members' Bills now.

15.00 hrs.

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL*
(Amendment of sections 2, 3 etc.)

SHRI P. VENKATASUBBAIAH
{Nandyal): I beg to move for leave to
introduce g Bill further to amend the
Prevention of Food Adulteration Act,
1954.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend tbe
Prevention of Foog Adulteration Act
1954",

The motion was adopted.

SHRI P. VENKATASUBBAIAH: I
introduce the Bill

(Amnd;'r;eut of nct‘.om .2, 38 etc)
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‘MR. DEPUTYMAKER The quu-
tion is: - :

“That leave be granted to li!.xt'rb-
" duce & Bill further to amend -the
Child Marriage Restraint Act, 1929”.

The motion was adopted.

o Wyt qTogW atww : F fd-
7% qCE wa §

COIR INDUSTRY

BILL*

(AMBNDMENT)

(Amendment of sections 4, 8 etc.)

SHRI C. K. CHANDRAPPAN (Tel-
licherry): I beg to move for leave
to introduce a Bill further to amend
the Coir Industry Act, 1953.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Coir Industry Act, 1953”.

The motion was adopted.

SHRI C. K. CHANDAPPAN:. I in-
troduce the Bill.

CONSTITUTION (Amm).

(Omission of urticle 2804)

.SHRI R. P. ULAGANAMBI (Vel-
lore): 1 beg to move for leave to in-
troduce -a BIil turt.her to amend the
Constitution “of ‘India, -

*Pyublished in. Gazetts otMa Mlordtnar}'.
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